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0 . 
Dafedar Singh aged about 28 

years,son of Makarant Singh, resident 
of Village Sa1rahi•P0.0. Lalpur, 
District '8a.hralch. 

Ghan hyarn aged about 27 y ar S 

son of Mathura resident of Village 
6amunahe P.O. Vlsesarganj, 
District Bahra.ich• 

12, Ganga Prasad aged about 24 years 
son of l'•hakur Prasad, resident of 
village Raotara P.O. Vitsesarganj 
District Bahraich. 

„. petitioners 

&SUS 

1, Union of India through General 
Manager, N.E •  Railway, Gorakhpur• 

2. Assistant Engineer, N.E. Railway 
Bahraich, district Bahraich. 

•• Opp, Parties. 

WRIT PETITION UNIZR ARTI(.:IZ 226 OF 
CONSTITUTION OF INDIA. 

To 

The Hon' ble Chief Justice and his 
other companion Judges of the 
aforesaid Court* 

The humble petitioners named above inost 

respectfully s'noweth as under. 

1. 	That through the present Writ petition the 

petitioners are challenging the validity of the 

notices of termination terminating the services of 

the petitioners with effect from 16.1.1984 by way 

••• 2 



I\JA.r„ 

9147 ôjck - 



eIT PETIT ICU NQ.1„. OF 1984 

IN 'THE HON' BIE HIGH COURT OF JWICATUiZ 	ALLAI-TABAD 
SITTING AT LuCKNOW 

01•110=1•001••••••••••••• 

Bhagwan Deen aged about 32 years 
son of Ayodhaya, resident of 

	 • 

Village Paturkhee P.O. Sheodaha 

District •Bahraich. 

Bachoo Lai awed about 24 years*  
son of Milian, resident of Munderwa 
P.O. Vishwasarganj, Dist. Bahraich. 

Dularey aged about 30 years, son of 
Ram Lakhan, resident of Village 6r. P.O. 

Chilwaria, Distt. Bahraich. 

Imtiaz All aged about 26 years, son 
of Sahban Ali, resident of Village 

Goda.urel, P.O. Satparia, District 
Bahraich. 

Sattar Ali aged about 23 years, son 
of Asharaf All, resident of Village 
Moharana, P.O. Chilwaria District 

Banraich. 

Ram Sukh aged about 28 years, son of 
Ram aray, resident of Village Rewali 
P.O. arsa District Bahraich. 

Jagdish aged about 29 years, son ,of 
Bachoo Lal, resident of village and 
p.O. Chilwaria Distt. Bahraich 

Prem Nath aged about 26 years, son 
of Ram Adhar, resident of village 

Gurdutt p urw a P.O. Lalpur district 
Banraich. 

Liunder Lai aged about 29 years, son 
of.  Pussa resident of village Koluha. 
p.o. Chilwaria, Dist. Banraieh. 
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INTHE HON' B12 HIGH COURT OF JUDICATURE AT ALLAHA3 
SITTING AT LUCIO1 W 

Cislit_IN 4. NO. 	(0  OF 1984. 

IN Al • 

WRIT pETITION 	o 1984 

Ato 

Bhagwan 

/ce 

Deen and others Petitiore rs-
AppliCantt. 

• • 

 

Versus 
timgmwommw•III•m• 

Union of India & others * o 

 

Opp. Parties. 

 

      

STAY_APPLICATION 

The abovenamed petitioners-app licapts most 

resectfully state as under: 

That for the facts and circumstances disclosed 

in th accompanying Writ Petition and Affidavit 

it is most respect fully prayed that this Hon' ble 

Court may graciously be pleased to stay the 

operation of the impugned notices of terminzktion 

dated 13.12.1983 contained in Annexures-1 to 12 

of this Writ Petition and direct the Opposite 

Parties to treat the petitioner in continuous 

employment during pendency of the instant Writ 

petition, or to pass any other appropriate order 

or direction which this Hon' ble Court deems just 

and proper in the circumstances of the case. 

For this act of kindness ea the applicants shall 

War pray. 

LUCKNOW DAZD 
JAN. (_.1984. 

COUNSE L acR APPLICANTS. 
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RESERVED 

CENTRAL ADMINISTRATIVE TRIBUAL 
CIRCUIT BENCH 

Registration T.A No. 1508 of 1987. 

Bhagwan Deen & others  	Petitioner. 

Versus. 

Union of India& ot;;A:... Respondents. 

Hon. D.S.Misra,A.M. 

Hon. D.K.Agarwall  J.M. 
(By Hon. D.K.Agarwal) 

This Writ Petition filed in the High Court 

of Judicature at Allahabad, Lucknow Bench has been 

received for decision under the provisions o2 section 

29 of Administrative Tribunals Act. the prayer in the 

Writ Petition was for quashing the impugned notice 

of termination, Annexures 1 to 12, dated 13.12.1983. 

The petitioner did not appear. The counsel for 

the respondent only appeared and made an applintion 

to the effect that the impugned order of termination 

dated 13.12.1983 has already been withdrawn and 

therefore the Writ Petition be disiAssea a in:f1.uetuou5.,. 

The communication by the Railway Administration the 

learned counsel for the respondent has been annexed 

alongwith the application which is also to the e..2ect 

order hzid been withdrawn and 

services of the petitioner restored. 

In the above circumstances this Writ Petition 
noLo 

is dismissed as infructuous withlaw order as to costs. 

2.7kasps2L„,(7,_ 
Member (J) 

r4L 
Dated: 40 /April, 1989. 
brc/ 
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Union of India & Others 
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13 - 24 
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'k(1) 

ANNEXURES-  1 
TO 12 

of punishment straight way, not only violating 

all the rules arid regulation pertaining to 

Disciplinary and Appeal Rules but also violating 

the principles of natural justice. True copi s 

of the notices of termination issued to the 

petitioner are being filed herewith as Annexur  

1 to 12 to this Writ Petition. 

   

     

2. 	That the petitioners were initially 

appointed as general casual labourers in Lucknow 

Division of North E astern Railaw ay in its 

Engineering Branch and are working under the 

Opposite Party No. 2 right from July 1982 

i` uninterruptly and regularly with utmost dedica-

tion and devotion to the entire satisfaction 

of the superiors. The Opposite Party No. 2 

is directly working under the administrative 

control of Divisional Railway Manager, Engineering 

Lucknow. A copy of the record of service of 

the petitioners in tabular form is being filed 

)4, 

A 

ANNE XUIE-13 	her iith as Annexure-13  to this Writ Petition. 

3. 	That the petitioners were also issued 

a card known as 'Record of zervice as Casual 

Labour' containing various information int 

alia the date of initial appointment, nature of 

job at each occasion. 	ince no appointment 

letter is issued at the occasion of the engage-

ment hence it is the only cognizaable 
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document regarding the services of the petitioners 

Instructions printed -stay inside the card also 

specifically says that it is the only evidence 

with regard to the service and no other document 

is cognizable in this regard. 

4. 	That since the petitioners were appointed 

as a general labours in open line maint na.nc  

Alf  

.̀4 

work and not into any projdct work as a work 

charged labour for completing a specific work 

in a specific time, hence after completion of 

120 days uninteruppted continuous service they 

acquired the statu,  o'.;. a temporary employee in 

view of the Railway Board's circular no.PC/72/R-

T-69/3(1) dated 12.7.1973.and aS a souel of 

which the petitioners ar enjoying the revised 

scale of pay (Rs. 196-232). 	true copy of the 

aforesaid circular dated 12.7.1973 is being 

filed herewith as Annexure-14  to this Writ Petition 

5. 	That the petitioners have not only 

cpmpleted 120 days of continuous service required 

for attaining the status of temporary employee 

but have also rendered more than 240 days of 

continuous service under the provision of 

Industrial Dispute Act 1947. Therefore apart 

from being applicable the provision of Indian 

Railways Establishment Code (hereinafter referred 

ANNEXU}S -14 

to as Code I) and Chapter )0(III of the Indian 
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Railway Establishment Manual along with Railway 

servants (Discipline and Appeal) Rules 1968 

hereinafter referred to as Rules of 1968) , the 

provision of Industrial Dispute Act 1947 w re 

also become applicable. 

6. 	That a perusal 4 of the cyclostyled 

impugned notice of termination contained in 

Annexures-1 to 12 to this Writ P titian obviously 

reveal that it is not a termination simplicitor 

as it gives one month's notice under the 

provisionof Aule 149 of Code I read with eection 
"Y.  

25-P(a) of the INDUSTRIAL'ispute Act 1947, but 

as a matter of feet the impugned notices have 

been issued as a measure of penality by way of 

punishment because the reason for issuance of 

the impugned notice have been shown erl as "leavin 

work at the breach site between majara Tikoniya 

without permission". 

7. 	The the similar cyclostyled notices of 

termination have been issued to all the petition 

ers mechanically without application of 4)ind. 

The impugned notices do not indicate specificall 

a.s when the petitioners left the work at the 

site. without permission as alleged. 

• • 
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• 
That the p titioners have never been 

given any show cause notice or the chafgesheet 

asking explanation of the allged charge of 

absence from duty without permission. Indeed 

the Opposite party No. 2 has i1leg4ly issued 

these impugned notices of termination without 
• 

observing the provision of Rules 1968 pertain-

ing to the enquiry and punishment 'aid thus 

violated the provision of Article 311(2) of 

the Constitution of India and the principles 

of natural justice by not affording any oppor-

tunity to the petitioners to meet the allegation/ 

charges levelled against them. 

That the petitioners have nev r absented 

themselves from the site without permission 

and the action of the Opposite party No. 2 is a 

vict in is at ion and eXp bit at ion o f the labour. 

It contains a definite motive to expell the 

petitioners from the employment by hoof< or crook. 

That even if assuming that the petitioners 

absented themselves from duty even then abserce 

from duty is a misconduct and for that the 

Opposite Party NO. 2 was not at liberty to 

terminate the services of the petitioners ill.-

gaily resorting to provision of section 25-P (a) 
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as apparently he has issued notices oft rmina-

t ion. 

That in case assuming that the impugned , 

notices of termination have been issued under 

the provisions of 25-F and 25-G of the Industrial 

Act 1957 then also the provision of the valid 

trenchment has not been folic:wed as neither 

any seniority list was prepared nor the Opposit 

Party No. 2 is a competent authority to issue 

notices under the Industrial Dispute Act 1947 

as he is not the Lmployer for effecting the 

valid retrenchment. A number of juniors are 

still working while the petitioners have been 

issued the illegal notices of t rmination from 

their services. Some of the names- of the 

juniors who are still working and who have not 

been issued the 
	 lee W4 t‘.4,94i: ti 

notices   of retrenchment are given 

below:- 

Ganga Ram, son of Asharfi 

eurje, son of Ayodhaya. 

3, Chinta Ram, son of paten Din 

Cfagdeo,son of Bhagwati 

America son of Bhagwati 

iiharam Raj 

Raja Ram 

Raksha. Ram 

Dashrath son of Faiku La).. 

Khunnu Lai son of Mathlira 

i'aakh Ram 
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Satya Prakash, son of Ragba.v 

Smokhan,sonof Bhagwati prasad 

Jokhu 

15, Sumiran 

Siya Ram 

i,iewa Lai 

Chet Ram 

'Prahlad 

Raghubar 

21, ial 

Ghanshyam 

MUnna. 

Cheddi 

put ti Lal 

Ram kilanohar 

Raja Ram 

Raj Kumar 

Shiv Narain. 

That the petitioners have been discrimina-

ted and the Opposite Parties have adopted 'Pick 

and chose' policy while issuing the impugned 

notices of termination which w r totally 

unwarranted and illegal. 

That once the petitioners have complet d 

120 days of their continuous service they became 

en titled to g t a status of temporary railway 

servant as provided under Chapter XXIII of the 

Indian Railway Establishment Manual. But 

simultaneously as they have also completed 

rft 
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more than 240 days of their continuous employment 

the stipulated provisions relating tothe 

retrenchment such as 25—F of Industrial Dispute 

Act 1947 Rule 76 and 77 of the Industrial 

Disputes (Central) Rules 1957 are to be followed 

and the Opposite Part is was not competent to 

resort to any other provisions except as given 

under Rule 149(6) of the Code I. 

14. 	That the L>etitioners are the poor Class 

IVth employe S and their services will come 

to an end after 16.1.1984 by way of illegally 

issued impugned notices of termination by an 

incompetent authority who is totally lacking 

jurisdiction to issue such notices of terminatio4 

of SeiViC S Of th petitioners. It is exp 

A 	 in the interest of justice that this iion'ble 

Court may interfere intothe matter and stay 

the operation of the impugn d illegal notices 

of termination during pendency of the instant 

Writ petition. In case the operation of the 

impugned notices of termination has not been 

stayed the petitioners shall e thrown out of 

 

Lit 

employment ill gaily and they will suffer great 

irreparable loss alongwith their families as 

theyare having no other means of their livelihood . 
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C 
15. 	That being aggrieved from the illegal 

action of the Opposite Parties in issuing the 

illegal notices of termination ousting the 

   

petitioners from the employment which is Un-

warranted and in violation of not only the 

provisions of the various Rules and Regulations 

but also in violation of the principles of 

natural justice, the petitioners having no 

other equally effective efficacious alternative 

remedy challenging the validity of the impugned 

notices of termination inter alia amongst the 

following: 

 

.s.ONNk`\ 

 

GROUNDS  

Because the impugned notices of termina. 

tion have been issued as a measure of 

penalty by way of punishment without 

affording any opport,mity to the 

petitioners. 

Because the Opposite party No. 2 has 

no jurisdiction to issue the impugned 

notices of termination as he is not 

the employer as required under the 

provisions of Industrial Disputes Act 

1947. 

Because the p rovj s ions of retrenchm nt 

are totally wanting and absenting as 
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neither any categorywise seniority list 

was prepared nor there is any lititimate 

leeVetif4 
azt-06/1  for effecting the retrenchment. 

iv) 	Because absent° from duty is a misconduct 

Veete.e ..e'lleee4" 
and the Akticeeree,,Jeet cannot be affected 

by issuing such illegal notices of 

termination and the proper course which 

should be taken was the disciplinary 

action and enquiry as required unddr 

Rules 1968. 

35.cause no opportunity of showing cause 

whatsoever has ver been given to the 

petitioners and straight way action o f 

teryninat...on from services is illegal 

and unwarranted as well as it amounts 

to removal of the petitioners from 

service. 

vi) 	Because the Opposite party NO. 2 is not 

at liberty to act as per his own whims 

ignoring all theRules and Regulation- . 

On the one hand by issuing the impugned 

notices he wanted to show t hat the 

termination is simplicitor while on the 

other hand he gives reason of issuance 

of such impugned notices as left I:4ot ',—

without permission. 



ty->  

Because the petitioners have acquired 

the status of a temporary Railway 6' rvant 

as they have completed 120 days or thei 

continuous emp loyment  and are • getting 

the revised pay scale as also mentioned 

, in the impugned notices. hs such they 

can only terminate the services under 

the provisions of Rule 149(6) of th 

Code I. 

Because the impugn d notices of termina,. 

tion does not specifically say the period 

of absence arcl it has very vaguely been 

referred that the petitioners has left 

work at the breach site without permission. 

ix) 	Bec au se the is 	of the imp u gned 

notices of termination is totally 

unwarranted and arbitrary an tre is 

was no occasion to issue thee notices 

of termination mostly in the circumstances 

when ee neither tila work loaei was going 

to be reduced nor the posts were abolished 

not the establishment was going to be 

closed. 

x) 	Because the issuance of the impugned 

notices of termination is victimisation 

. of the petitioners and this action amounts 

to exploitation of th labours. 



e-/)(e7 
12 4:- 

pRAYER 

WHERER)RE it is most respectfully prayed 

that this Honible Court may graciously be 

pleased: 

a) 	to issue a writ, order or dir ction in 

the nature of certiorari quashing the 

impugned notices of termination Annexures-

1 to 12 dated 13.12.1983.0eiztairoicitxtx 

toissue a writ, order or dirction in 

the nature of mandamus directing and 

commanding the Oppo 3 it parties to 

treat the petitioners in continuous 

employment with full benefits. 

C) 	to issue any other suitable orders which 

this Honible Court deems just and proper 

in the circumstances of the case. 

d) 	to 464-4.1e award the cost of the petition. 

(0.1?. bRIVASTAVA) 
ADVCCME 

LUCKNOW DATED 
	

COUNSEL FOR TH E TITIONER, 
JW1UARY 12,1984. 



IN TI-E HOW ELi HICE COURT OF JUDICTU 	T LLW-IABAD 
SiTTINc.:4 LLCKIOvJ 

onwswaorle........soarg 

?ERIT pE TIT ION  NO 	_OF 19f.,4 

Bhagwan 	& Others 

Versus 

Union of India 

  

pet it loners 

Opp. Paz-tics. 

  

  

Atik1).cu.....r  X—

N ORT EhSI5 IN RA 

Office -- of Asstt Enginter 
No.i:;/227/1/13B4 
	 BahraichiDated 13.1 2.83. 

To s r  

S\41. 

SAALALRIALV,  

Sub:- Notice fox terFainationof service of casual 

2.abol.u:s in casual 1,,,,,x)ur rate/.S. of pay. 

PLEASE talc...3 not ices that your s rvices will not bc 

required by th?. Railway dministration w.e.fil 3.1 2. 

(A/N) aftor expiry of ono month from 13.1.19/4 4. 

The reason for terminat.on of your services for 

leaving work at the breach site but. MJPB-TQN without 

permission. 
Please acknowL:4 e receipt. 

Sd/- Banwari Ram 
Topy to 	 Asstt.Enginc.cr/Bahraich. 

DRIVEngg./LLIN 
DRIVP/LJN 

r .DAO/LUN 
IEC/C/CKp 
PWI/R/NNp for information alongwith one spare copy 
ma for notice board. Ho should draw the termin-tion 
compensation i.e. half month pay for cach 240 days 
completed in 12 preceeding months as per ID Act 
1947. 

Sd/- Banwari Rem 
sstt.Enginecr/Bahraich. 

TRUE COPY 

Ji )1 OR\ 	 
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• IN TI-
E HON • BIL HI GU COURT OF JUDIC AZURE AT A LL -  A 1:3AD 

S ITTIN G AT. 

(t\ 

T F TIT ION NO 	O 10434 

Bhack: an 	& Otht-rs 	. ......... 	-c-,t t ionirs 

Ver sus 

Union of India e: eth(..rs . ....... 

	 Opp. part iC 0. 

N (..)RT 'rT E AS TE RN RA 	Av 

. 	0 fficc, of ASStt En g3.n,!,-.1.r 
Bahra.ichipatiz4 13.1 2.83 . 

To Sri 

.et.g..)  \ 

Sub:- Notice for tJrrainat ionof service. of casual 
labou.cs in casual 1F:bour r atc/R.S 4, of pay.  

.400•••••••••••..row 

PILE take not ici3s that your -;,:tviccs will not be 

ra.quir_;d by the Railway AditainiLitrat ion w .e .f a l G.12. 

19:13 ( A/N) after cirv of on':: moilt 11 from 13.1.1984. 

227/1/13w 

The reason for t:::rtainat::-)n of your services for 

leaving work at the breach site bet, MJPB-TQN •without 

pezmission. 
Please acknow 	e receipt. 

soy_ Banwari Ram 
Asst t .E n ginc.c. r/Bah raich. Topy to.* 

1 . DRIVE n gg ./LJN 
2. DRM/p/LJN 
3, 6 r .DAO/LiN 

IEC/C/Gkp 
pWI/R/NNp for 
cm for notice 
compensation i 
completed in 1 
1947. 

information alongwith one spare copy 
board. Ho should draw the termin,t ion 

. half month pay for each 240 days 
2 preceed in g months as per ID Act 

Sd/- Banwari Ram 
Asstt. Enginecr/Bahraich. 

TRUE 



' 

IN `11-.a HON ' BI 
L HI GH COURT 0p JUDIC hi:1E 

S T (.3 AT 14-UCI(.1: 
own.111111040111•16.1••••••••••••//  

N7' 
((.7  

AT ALLAI-IA3AD 

T pE TIT ION NO . 	p 19 34 

pet it ione.rs 
h a cjw an D 	Ot 	s 	......•.  

sus 

Union of Ind ia 	
Othc,rs .......... 
	Opp. p art s 

XII RE'. nia 

NO./' 227/1/ 

To Sri 

N ORT E hS TE _RN RA AY. 

office of Asstt a  
BahzaichiDa.ted 13.12.83 . 

   

Sub:- Notice for tsrminat ionof scrvicc...= of casual 

1abou4s in casual 1,F,bour ratc/R.S of pay 

PLE ASE take not ices that your se xvice s will not be 

requirc..)d by the Railway Admini;.lt rat ion 

19:i 3 ( A/N) after c.:xoiry of one month from 18.1.1984. 

The reason for torminat.on of your services for 

loaving work at the breach site bat. MJPB-TQN without 

pc mission . 
Please ackn oc.11,..1dge receipt. 

Sc11- Banwari Ram 
Asstt.Enginc.er/Bahraich. 

information alongwith 
board. Ho should draw 

. half month pay for 
2 precooding months as 

Sci/. 13(]1')Wgi ASStto 
Eng,ifloorAa 

TRuk ,copy 
d47)/  

Topy to* 
1 . DRM/E n gg ./L3N 

DRM/p/LJN 
r .DAO/LUN 

IEC/C/CKp 
PWI/R/NNP for 

forøiz 	notice 
compensation i 
completed in 1 
1947. 

one spare Copy 
tho tcrm,n -,,tion 
each 240 days 
p,.;.r ID Act 

'1(24jq 



t 4e  

r 
ere); 

v 	t, • 
4̀ 44.1 

IN TIL MON 4  BI11'. HI COURT OF JUD IC ATuAL AT ALL;-. ,A3AD 
S 	T IN AT I.,eK.Qyi 

?IR/ T pE TIT ION  NO. 	OF 

Bhacm an 	Oth.irs 

Versus 

Union of India Ottv:Lts 

   

pot it ionars 

Opp. Part 

   

   

ANNLx-uic 	 

11ORT B Ik,11 •RAL.,: AY 

offic,c; of Asstt A Engin,i---!ex 
Bahr aich iDated l31 2.33. 

N N  e. 

Sub:- Not ice for terEainat ionof sat vic of casual 

abol.u:s in casual 1F,....00ur rate/R.S. of pay. 
••••••••••••.••••••.•••• 

ASE tak._ not ices that your services will not b' 

raquirod by the Railway Adinini:trat ion w.,,f.13.12. 

19,D3 (A/N) after expiry of onc month from 18,1.1984. 

The rcason for tc.rrainat.on of your services for 

laav in g work at the broach situ bat. MJPB-TX without 

pcxmission. 
Please ac Itn ocr)_..ci go race ipt 

Banwari Ram 

Topy to :!•• 
	 As st t.Enginc.e r/Bahraich. 

N o .:r3/ 227/1/ BBK 

Sri 

DRIVE n gg ./ 'AM 
DRivi/P/LJN 

r .D AO/ Lai 
IEC/C/GKp 
pwl/R/NNp for 
orx for notice 
compensation i 
comp 1.;ted in 1 
1947. 

information alongwith one spare copy 
board Ho should draw the te 	ion- 

. half month pay for each 240 days 
2 proceading months as per ID Act 

Sd/- Banwari Ram 
Asstt. Engineer/Bahraich. 

TRUE COpY 
r' 

3-1211.11\  'c(1 



Sd/- Banwari Ram 
Asstt. Engineer/Bahraich. 

TRUE COPY 

IN T 1-E HON BIL HI GH C OU.RT OF JUD IC AT URE AT LL A0340 
S ITTIN AT LWK.Ori 

..0111•11.aorowar•Wir 

pE TIT ION  NO. 	OF 1984 

Bh a 01 an 	n& OthrS 	4 	pet it ioners 

Vr sus 

Union of India E• th:rs.  I/ • 4444 4 	Opp p art 

•••••••••+.0.800.6  

N:E 

N  OR T H  AS TE.. RN RA IL.: AY 

Office of As stt EnginE‹.1x 
No./ 227/1/BRK 
	 Bahraichipated L3,12.33.  

To Sri 

 

*N.** 

  

ki-R.LaMe 

Sub:- Not icc for t-:3rminat ionof service .of casual 

laboi.u:s in c as ua 	ratc/R.S 4, of pay.  

PIE ASE take.  not ices that your services will not bc 

required by the Railway Administration w 

19)3 (A/N) after expiry of one month from 18,1.1984. 

• The reason for torminat:;..on of your services for 

leaving work at the breach site bat. MJPB-TQN without 

permission . 
Please acknocdge receipt.  

d/- Banwari Ran 
Asstt.Enginc(.1r/Bahraich. T opy to 

1 . DRIVE n gg ./LJN 
DRM/p/LJN 

r .D AO/LJN 
IEC/C/CKP 
pWl/R/NNP for 

for notice 
cc mpen sat ion 
completed in 
1947. 

information alongwith one spare .copy 
board. Ho should draw the termination 

j.e. half month pay for each 240 days 
12 precoeding months as per ID Act 



NORTH E TE 	AY 

Office of Asstt 
Bahraichipated 13;12,83 . 

N o .6/ 227/1/ BRK. 

SriTo   

LJRaki,-u\- 

2 

1 . 
 
 
 
 

IN THE HON ' BIi HI COURT OP JUD IC AT U 	iALL?&IA3AD 
S rTiN AT LLCKOY 

•••••0111111.11=10•••••••••••11101.  

tiR1T J TIT :LON, NO. 	OF 1934 

Bha ow an De,-,n 

 

P c:t it ion e s 

 

Versus 

Union of India Othc,rs I • • 
	 Opp.•  	Part ic s 

Sub:- Not ice for t rT,linat iOflO 	viCe of casual 

labou:s in casual 3.,13L r ato/R .S . of pay. 

pI 	take n ot ic o s that your services will not be 

raqui red by the Railway Ad min ist rat ion w .0 , f.13 .12. 

19 3 ( A/N) after expiry of one month from 13,1  • 1984. 

The reason for tcrminatofl of your services for 

leaving work at the breach site bet, MJPB-TQN without 

permission . 
Please acknoo 	receipt. 

Sd/- Banwari Ram 

Topy to :t- 
	 Asstt.Engincrer/Bahraich. 

DRIVE n gg ./LJN 
DRM/p/LJN 

r.DAO/LjN 
IEC/C/Giqp 
PWI/R/NNp for information alongwith one spare copy 
tot for notice board. HO should draw the tcrmintion 
compensation i.e . half month pay for each 240 days 
completed in, 12 proceeding months as per ID Act 
1947. 

Sd/- Banwari Ram 
As st t E nginecr/Bahraich. 



No.E/227/1/BRK 

To Sri 

NOR21-T  L 4.54..1,3N RA 

Office of Asstt.Engin ,er 
Bahra.ichiDated 13.12.83 . 

IN THL HON,  &I'. HIGH COURT OF JUDICATURL AT ALli=k1-1A,i3AD 
SITTINJ AT 1.,ICK,..Ori 

jkILLE_EI2SgLa_t_ _OF 1984 

Bhagwan De,,n & Others 
	.......... 	pat it ioners 

Versus 

Lin lOrl of India 	Othrs 	.......... 	
Opp. part ic, s , 

10100....1/10•11,-.•  

gia_f_W LI 124.1i LALE. 

Sub:- Notice fox t.:3.rainationof service of casual 
la.bou:1:s in casual 1,-,bour ratc/R.S. of pay. 

04•••••••••••11.Vailmi...11•••••••••  

p 	
take notices that your services will not be 

• rEquired b tb Railway Administration w.e.f.13.12. 

193 (A/N) aftcr exr)iry of one month from 13.1.1984. 

The reason for t..-,rininat.on of your services for 

leaving work at the breach site bet. MJPB-Tal without 

permission. 
please cnoWig0 receipt. 

Topy to* 

Scl/- Banwari Rara 
Asstt.Enger/Bahraich.  

DRIVEngg./ION 
DRIVp/LJN 
6 r .DAO/LJN 
LEC/C/Ci<p 
PWI/R/NNp for 
OM for notice 
compensatiOn 
completed in 
1947. 

information alongwith one sparc copy 
board. Ho should draw the termintion 

half month pay for cach 240 days 
12 proceeding months as per ID Act 

Sd/- Banwari Ram 
1-sst t Engineer/Bahraich. 

'TRUE _COPY 



IN Th 1ON 4 BL 
HI di COURT OF jUDICATURL AT ALLAI-IA3AD 

SITTING a Li.01(.1::.04 
oan••••••••10a**.  

_OF 19',4 

Bhacyan 	Othars 	. . 

Versus 

Union of India 

 

pet it ionor s 

Opp. Parties .  

 

ANNLXI.TiE-61_, 

NORTH 	L 

, 	Office .,  of Asstt.Engin,Fler 
Bahraichipatc::d 13,l2.33. 

To 	S ri 

Sub:- Notice for tesTAnationof service of casual 
la,bou:s in casual 1,bour rate/R.S. of pay. 

pLEASE take notices that your services will not be 

'required by the, Railway Adiaini:tration 

19.7;3 (Vn) after exr)iry of one 

The reason for tc,rmina.t:'.on 

onth from.18.1.1() m 84• 

of your services for 

leaving work at the breach site bet. MJPB-TQN without 

permission. 
Please acknow 	receipt. 

Banwari Ram 

Topy to* 
	 AssttmEnginccr/B ah r a ic h 

DRIVE n gg ./ ION 
DRIVp/LM 

r.DAO/LJN 
LEC/C/GKp 
pWI/R/Niqp for 
twx for notice 
compensation 
completed in 
1947. 

information alongwith one spare copy 
board. He should draw the termin7=tion 

i.e. half month pay for each 240 days 
12 proceeding months as per ID Act 

Sdf- Banwari Ram 
Asstt.Engine.or/Bahraich. 

TRUE Copy 

• 

Pk_ 4 

No.L/227/1/I3Rg. 



4 IN THI HON 4  BIZ:. HI C OURT 0 F JUD IC AT URE AT A LLAHA i3AD 1%<„;1/ 
S ITTIN AT LUCI:i.•:04 

..i111110101101.1...a.m.•••••••It 

R.IT PE TIT ION  NO 	OF ,1984 

Bhagp 	 s 	• 	pet it Loners 

VQrsus 
••••••••••• 

Union of India  

 

Opp. parties. 

 

ANNs xuic 	 

NORTH ESN RAIL: AY 

office.. of Asstt Enginer 
No.L/227/1/BRK 	 Bahra.ich ipated 13.12.83 . 

To Sri _Su jusAcdata 

4A/  N  

Sub: Notice for t:3r.Fainat ionof service of casual 
ladeou2:s in casual 1F,bour ratc/ReS , of pay. 

ASE; take not ices . that your serv,ices will not be 

required by the Railway Adiaini:Arat ion w .e 

1933 (A/N) after 	of one month from 13,1.1984. 

The reason for t.:;rminat ;'.on of your services for 

leaving work at the breach site bat. MJPB-TQN without 

permission. 
Please acknoc..Li.:.dge race ipt. 

T opy to 
1 . DRM./E n gg ./LJN 

DRM/P/LJN 
r .D AO/LON 

IEC/C/Q<P 
pwi/R/NNp for 
ort for notice 
compensation 
completed in 
1947. 

Sd/- Banwari Rain 
Asstt .Enginc,e r/Bahraich. 

information alongwith one Sparc copy 
board. He should draw the te 	ion 

half month pay for each 240 days 
12 p reco.ed in g months as per ID Act 

Sci/- Banwari Ram 
Asstt. Engineer/Bahraich. 

TRUE COPY 

 



IN THZ HOLV BIL HI CH COURT OF JUD IC AT 'ORE AT A LLAHA 13AD 
S lTING AT 	 /419 

repeenll•••••.•••••••••••m4s..  

T pE TIOO. __op 19 t3: 4 

a 

Bhack: 	°the-Ix s . . 

 

p „t it ion s 

 

Versus 

Union of India Othc.rs 	 

 

Opp. Part ic s 

 

ANNE 

N 	/ 227/11 ERK 

offico of Asstt Engin-e 
BahraichiDatrd 13.1 2.83 . 

To 	• Sr.  

Sta. s.1.:‘•...nakodneeekok sa;v4 

Sub: Not ice fox tarinatioflOf sarvica of casual 
laboui's in casual 1,,p,bour r ate/R .S . of o ay . 

ASE: t akc. not ices that your se.rvices will not be 

requi rad by ti-'a Railway Admin ist rat ion w .0 f .15.12 . 

19:13 (A/N) after exT3irv of one month from 3-8.1.1984. 

Tho reason for trminat".on of your servicas for 

leaving work at the br:;ach 

permission. 
Please ac know ,i..; 

site bat. MJPB-TUT without 

e race ipt 

Sd/- Banwari Ram 

T opy to 	
Asstt.Enginc,er/Bahraich. 

DRIVE n gg ./LJN 
DRIA/F/L3N 
6 r.DAO/LJN 
IEC/C/C:Kp 
FWI/R/NNp for 
ort for notica 
compensation i. 
comp le t ad in 1 
1947. 

information alongwith one spare copy 
board. Ho should draw t ha te 	ion 

half month pay for each 240 days 
2 p receed in g months as par ID Act 

Sd/- Banwari Rain 
As st t E ngineer/Bahraich. 

ZRI3E1.POPY 
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Pt4 IN TI-  Ei HON EV,' HI GH COURT OF DICTU pa 
 

S iTTINC=hT 1:1.01(  

tiR111  PE 11'1 	N  

 

OF 1984 

  

Bhagy an D n & QthS .a 

 

pot it iom:. 

 

Vex sus 
-- 

Union of India 	th::.rs 

 

Opp. part jcS.  

 

ORT H E TE _RN A 

Office of As stt e Eng3.neCZ 
Bahr aieh,Datc,d 13,12.83. 

N o .621 227/1/ BRK 

To Sri 	 40t 

SIC53-; 	 - 

ab EM.L4tt 

Sub: Notice for t orminat ionof service. of casual 
labou.:s in casual 1F,Ibour rate/R.S. of pay.  

ASE take not icaS that your services will not be 

required . bv the Railway Administration w se f415.12 

19:; 3 (A/N) after expiry of one month from 18,1.1984. 

The reason for trminat :,on of your services for 

leaving work at the breach site bet. MJPB-TQN without 

pc rmission 
Pie ase ackno3 dgC receipt.  

Topy to* 
1 . DRM/E n gg ./LLIN 

DRM/p/LjN 
r .DAO/L3N 

LEC/C/GXP 
pWI/R/NNp for 
ma for notice 
compensation 
compL:tod 

Sd/- Banwari Ram 
Asstt.Enginc,cr/Bahraich. 

information alongwith one spare copy 

i. 
bo.arhda.lHf omosnhtohulpdaydriaow:  tchaccht 2r4iiii:c?atii: 

12 pr 	Cd Lig months as /D .3r ID Act 
1947. 

Sd/- Banwari Rain 
Asstt. Engineer/Bahraich. 

TRUE COPY 

)1 1\ 



1&11  

SS 	Eritl./„0  (11 j4il  
i2Aais) 

-4 

HON • Eli; HI CH COURT F JUD IC AT tiRI: AI A LLAlik
3AD 

SiTIN(.3 AT 
••••••••••10,.....

0000(  

I 	TIT IOtj NO. 	
19,3_ 4. 

Bh gy: an. D 	& Ot 	s 	
••....••'' 	ionc-rs 

tin ion of I 
	 ....... 	Opp . part ic s 

OR1 H E AS `1E.,,IN RA 	AY. 

Offioc„:. of ASStt Ell ginac .F.!x 
Bahzaichipated 13 .12.83 . 

To Sri 

.ezgi/L 

_140, 

Sub:- Notice fo t Fainat ionof sc.tvica of casual 
labow:s in casual 1,-,boux ratc/R.S of pay . 

PIL ASE talc.° not ices that your serv1ce5 will not bc 

ra qui red by the Railway Ad in st rat ion 1,1 .0 . 

19:-  3 ( A/N) aftcr cxoiry of on,:-; month from 13.1  .1984. 

The reason for tc.Irrainat7;,0n of your services for 

leaving work at the breach •site bet. MJPB-T(}1 without 

pe rmiss ion . 
Please acknowidge receipt. 

, 

N o.6,/ 227/1/BRK 

Banwari Ram 
As s t t ngince r/Bahraich. 

T opy to* 
DRIVE n gg ./LJN 
DRIA/p/LJN 

r .DAO/LX 
IEC/C/CKp 
PWI/R/NNp for 
cax for notice 
compensation i 
completed in 1 
1947.  

information alongwith one Sparc cOpy 
board Ho should draw the to min ion 

. half month pay for each 240 days 
2 p receed in g months as per ID Act 



• 	IN TM HUN ' BIZ HIGH COURT OF JUDICATURE AT ALLAHABAD 
$ITTING a LUCKNOW 

• 	 Imegar.....amegomaggooria 

WRIT pr, 	oN 

Bhaywan Derx ind others 

OF 1984. 

Pet itioners 

V4rSUS 

Union of India & Others 

 

Opp. Parties. 
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ANNEXURE- 13 

CORD OF SE RVIti,  

.101110•011110••••••••• Moog mi ra 	 I • a. 

L. 	NAll; NO. 
Date of 
initial 
appoint-
ment 

At present 
continuous-
ly working 
from 

No. of days 
were done 
(in days) 
Approx. 

Bhaywan peen 16.10.72 16.7.1982 3,300 

' Bachoo Lai 16.10.76 16.7.1982 2,G00 

Dularey 1.1.73 16.6.81 3,000 

Intiaz 14.11,77 16.7.82 1,500 

-5. 	'6attar 	All 4.8.78 16.7.82 1,000 

6 	Ram ‘iukh 16.8.78 16.7.82 1,000 

Jagdish 17.5.73 16.7.81 4,000 

Prem Nath 16.6.75 16.7.82 1,000 

Sunder Lai 17.5.73 16.7.1981 3,500 

Dafedar 	thig 1978 16,7.82 1,000 

11, Ohanshyam 4417.X.75 25.5.82 3,000 

12. Ganga pd. 1978 16.7.82 1,000 
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INV-V. HON' BIE HIGH COURT OF JUDICATUiG AT ALLAHABAD 
SITTING AT LLICICIOW 

0101101101..INKOOPIIIIIII4  

WRIT PETITION NO. 	OF 1984. 

13hagwan peen and others 
	

• • • 
	 Petitioners 

Ve rs us 

Union of India & Others  	Opp. Parti s. 

•••VMI..•/••I..•••••••••  

ANNLXU.- 14 

NORTH EASTERN RAILWAYS 

3l allo.2907 	Offic ot th General Manager 

S 	NO. 2882 	(P) GORAKHpUR 

NO. F/5'7/1(iv) 	Dated 4.8.1972. 

All Hvads of Department 

All Dvl. Supdts. 

All Personne1OFFICERS 

All E xt raj Divisions 

North Eastern Railways. 

SuiDjuot EMPLOYANT OF CASUAL LABOUPERS 
IN RAILWAYS... 

.A copy ofRailways Bo ard's letter NO.pC/72/R. 
12_ 

r2_62/3(1) DATED  	I SENT HE&,WITH for 

information and guidance. 

Sd/- 

For GenaralManager (P). 

Copy of 	lways Boa.rdi s letter No.pC/72/RL/ 

T-69/.3(1) dated 12.7.1973 addressed to the 

General MAna.gar All Indian Railways ad others. 

"0,.. 

subject; LIvIPLOVINT OF CA:3Ali 
Li8()1116 IN RAILWAYS. 

• 	• 



0 \-! 
seloiLLPO' 

The Railways Labour Tribunal 14965 which 

was appointed by Government under permanent nego-

tiation Machinery deal in with demands in regard 

to wItlich could not be mached between the Railway 

Board and the Organised Labour has inter alia 

made the follov,ling recommendation in respect of 

issues relating to Casual Labour. 

2 26(4) 	
(A) - The period of masa imum srviCe for 

daring temporary status should 
be at four months inst.ad  of 

S ix . 

4.26(4) (ii) 	
- If casual labour is engaged (..) 

work which automatically OiXp iL 
on 31st March, the continuity 
of his servicd shall bot be 
regarded as broken if Sanction 
for that work is given subse-
quently and same .casual labour 
is employed to finish the work 
provided further that no casual 
labour shall be prvented from 
working as such jobs, as to 
deprive him of earning the 
statps of Temporary Railway 
Worker' . 

• 

2. 	
The Government have accepted the above 

recomatendation of the Tribunal and accordingly it 

has been decided by the Railway Board that Ca4ual 

LABOUR other than those employe t,  s in Project s 

should be treated as 'Temporary aftr the expiry 

f four months continuous employment instead of 

six months as at present la id d o wn in Boards 

letter NO. B(1,1p) 60L13 dated 23.6.1982 as amend 

from time 	
under para. to time and incorporated 

2501(b) ( i) and 6( iii) of the Chapter XXV of the 

Indian Railways Establishment 

) 3 	it has also 
been deciciad that 

labour is engQ9ed 01.1 
works 

'110(h 
cpire 	

31st 	 ro otl ikoh 	,natic 
 .i

.uro 	
iy &roil. there should be /10 bzealc 



61, 

3 

his service provided that sanction for that work 

s given subs4quently and the same casual is 

employed to finish the work. .It should also be 

ensured that no casual labourer is prevented 

from working on a job so as to deprive him of 

earning the status of tebtporary Railway 

Servants. 

Necessary correction slip to Chapter XXV 

of the Indian Railway Establishment Manual in 

accordance with the 'decisions contained in para 

2 shall 	llow. 

Dated Lucknow 

No. 	,,,,c/DE s 	27th September 4,19 3 

Copy toPiEN/X&N/LLIN t4t s • (3•0• 131‹: and 

epar C/C1< for infcbrmat ion and n cessary action. 

Copy to all Way Works subs, for information 

ncce,.sar., action. 

J-.) vis lank', 6upin . (EN GG.). 

L. 

TRU:: _COPY 
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WRIT_'&r:LITIQN 	 _ OF 1984. 

4 

rio\O 

IN THE HON' BL L HIGH COURT OF JUDICATURE AT ALLAHABAD 
SITTING a Lucx,N OW 

Bhagwan Deen and others 	 petitioners 

Versus 

Union of India and others 	 Opposite parties, 

111••••••••••11M111.111111 

AFFIDAVIT 

Jagaish, aged about 29 years son of 

Bachho Lal, Village and post Chilwaria, district 

Bahraich o  do her,.bysolemnly affirm and state 

as under: 

That the deponent is the petitioner no. 7 

and pairokar for other petitioners in the above 

noted Writ petition and is fully conversant 

with the facts of the case. 

That the contents of paras 1 to 15 of 

this Affidavit are true to my personal knowledge, 

eacept the ]gal averments which are believed 

tobe true on the basis of legal advice. 



LUCKNOW DAM D 
JANUARY 12,1934. 

DlLiV) 
DEPONENT. 

ADVC 	. 

A 

ourt, Allahab.. 
Lucknove Beach 

• -: 2 :- 

?sz  
7\ .\\ 

?2 
ei4 

3. 	That the Annexures to the acompanying 

'Alrit petition are true copies of the respective 

origieals, except the Annexure-13 which the 

list of eervice Record of the petitioners. 

V 	F 'CATION 

I, the deponent above named doher by 

verify that the contents of pares 1 to 3 of 

this Affidavit are true to my personal knowledge. 

Nothing material has been concealed and no 

part of it is false. 6o help me God. 

— 
LUCKNOW DATED 	 ..31e\"\ 
JANUARY 12,1984* 	 DEpONENT. 

I identify the deponent who 

has signed before me. 

Sole en ly affirmed be fore me on je_• 
at fk'ti 9 A1V4-  by . the deponent who 
has been identified by Sri Oem 
Prakash Srivastava., Advocate, 
Allahabad HIGHCourt, Lucknoe 
Bench, Luc know. 

I have satisfied myselt by examining 

the deponent that he understands the 
contents of this Affidavit which have 

been read over to him and explained 
by me. 
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IN TUI(.I TaIBUAL,ADDL.32CH AT 

LPPLLLIOL 

IL 

1503 L 19'37 (1) 

Vna--,wan i)een 
	

• • 	 * • • 
	Applicant 

Versus 

Union of India an, others 	• 	• 	 ilesPon6ents  

The humble petition of the abovenamed respondents 

Lost lie spectrally .3howeth as anzer 

That 

-p 

CL t-ciL 
it is not necessary to file a 

detailed counter affiavit, to the present writ petition. 

;,(t T 3C04 ,. The impuzmd order of terinati 	
LeTed. 13.12.1983 

'n.Hvin.2; been 1t 	
urn the present petition has becQtle 

infructuoas uric, is liable to be dismissed as such. 

It is;  therefore, most respectfully prayed that 

the 5resert writ petition Tlay be dismissed as having 

become infUCtc 01-1 S • 

ft 	1,0i 
Ootansel f,Jr the iiespone.ents. 

Dated: 



„ 1:1.011 Cloutrr or JUJICAttike 4TAL.i.AliABAD 
:i.z.c; 	1.1.114UKM 

WIWRIORPORPRill* 

'WAIL  	212-11%4& 

r - 

i. 1t pot it iori 	•• io • • • • • 

- 1) Lapocseisti 	dap" 
to) flat ic164 

2) tar:11;1*Jan dated 
13.i 

An rumu re 13 Was ot'6ervico 
,4ocord of the 

titioro vs 

rutv 	izailway Loam. 
iottfax to oryi;/7 

31 1) datel 
1 2.7•1S13. 

- 25 

26 a 21 

Union of 73-bdia& °thug 	 Opp. i)46,lialka. 

01/1011~011.116 

81. 
1114Sekii...1,CAN CItzyst-_,AL3 	.P..a,e4„)Xib  

Ai ISA ;IiVi 	 *ell .4* 	4/ 44  a. ea 	 29 
5. 	Vak3latn c,34 Wall.. • se  

ROMNIINIFROMIR 

;JkAL' .L7 
.J4kilATtY.  • 12,2904. 

VAIiTAVAit AGVX 
TIE 	'1' Ill 



rig En.% now Du, ilia' co OUT LL juoiCasivi AT AL14,414frilo 

..,ITTING VI LAX.4‘00w 
411101#111101.10 

411 

tillage* DNS 	out 32 yeas* 

Lion of Apilhara. rooidont of 

Village PeturIchee P.O. 'hoodabig 
piettiot LialateLek• 

oacAloo 	aboUt 24 yaaxs. 

son of Aillan1 re4ident of mumistua 

Peci Vishweearconj, lat. uabrazich. 

44ulatey *eel tbo:.rt 30 yeas, um of 

itAra Lakhao, sesident fviliago P•v• 
i Iwo:tag iliat to Bahtalob, 

Iotie Ali aged *bout 	riats• .011 

of MAW. Alit Widcnt of Viilags 

ao3aure. 	jatpagitt, DiettiOt 

Batitaiori• 

t:,attat ALL%Ad About 23 yeas*, sob 

of ,Itattaxat 	sttro'Llent ol 
Meriegant, P•Q• ChLe Diettiat 
Behraieb, 

de Kam aukh &spa About ati )teexii, 8011 of 
mmmSij. otaidoat of Village tiawali 

14144 vistaCt aahtaieht 

7. Jogdi.41 aged ab lit a 

h% .1(1.44  444400 # 11  
P.0,k;hittlittitoi 	I  

amt 



IN TM 	fits,  I 'WI .:OthiT 	JkCATUuii AT  
- ITT G 

 
AT ux.iwow 

1" I k *41 

 

1. Shave) Dam aged about 32 rests 

4on ot 'yoursayii. rie4d6nt of 

Villaga P tuxighse P ,0 • .01-isodabs 

iota et ilanzalatt• 

24. Rialto* Lai oval about 24 yeaza, 

4311.1 teeitlent of mumiotwa 

P.O. ViaNallatgenj. wista Uabsalch, 

oulassy *god tbout 30 peaces Jon of 
Ram Laithan e  zasident of VU.g £iP.O. 

4;i4tt. nahr4iChr 

4. intias Ali aged about 26 you*. eon 

ot Jai**AU. INtaideat of Villagel 

Goieurgt. P.C. ,iatpa. Lid. Jiett.i.ct 

440)4mb:h. 

S. sattat ALL avad about 23 yaus. eam 

tsait U. rosidant ol Village 

0114c4ras P.O. bilwazia Diets:lot 

Bahraich. 

ilop 1144 r,  ukh avau Abou t 2o puma, son at 

Ram ‘.iaray, reaidomt of Village A0111411 
..JaLaA  DiAtrict aahtalats. 

Ja4141-0-h aged about 29 years, aon f 
,achoo 	cesideat t village and 

k,:hilfatarim Diett. fiabtalch 

So  Puma ti 4th ajsd4b0 ut 26 yeariii 
of Rasa Adha.c, 	41.4etit of vlIlage 
CuolUt t unto P.O. L•Iptit ctiatr 4.Ct 
abzaioh. 

9. -un4st Lal 41.4 about bl 7.811. 800 
of 	ze414ant ot village Koluita 
P.O. Chilwaria. Dist, 3407.4064 

f 

*1mo 



To 
• 

"•••,1" 

100 7.}41  

yea 
of v 
Dint ict Bahr- h« 

resident 
at. 

11. bin 4kwas lgera /toot 27 yeass 
of methusa tesiaent of Viliaip 

*lunette pod• viseaerganj 
alezict 3aht4cho 

La Prasal god about 24 raia 
son of hskui rat's ad • Weitillet Oi 
vil ia 	aot are r 0o. Vleasasival 
iu trim Batizsic h. 

ye  corakhput. 

* Railway 
4cti• 

Opp. Patties 

of the 

The huable sti 

rixtspiet £u .1 	hwth 

That through t 

Amore 4z. 

ler«  

sit Petition 

nglag the V a 'Wit 	t 

Ilk • 

the 

f imisminzit ion terminating the Jervicea 

ione 4p- 
ra  with • fleatf 	10•1 	by way 

*I. 2 



of pnihn 	ait.jht wayi  not only violating 

,411 tile rules aal regulation pertaining to 

Apnea), Roles but also violating 

he principles of natural justice. True copies 

of the notices of termination issued to the 

 

petitioner are Lein; filed herewith * e01191Pix*P4*  
AXU 	3. 	1 tq 13 to tin writ Petition 

 

   

2. 	That the petitioaers wore initially 

appointed ea gentral casual labourers in Luckno,-

DiVision of Mort, astern aLlwy In its 

trt9inccring 3ranch anti are working under the 

OppotAts Party No. 2 right from July i982 

uninterruptly .111-1 regularly with utme-A dedicate- 

tjn Arzi 	tO the entire sati.faction 

of he SUptstioce. 	OppOi'iite karty No. 2 

La directly working under the auministrative 

control of i)ivi6ional Aiii-ay Manages, Enginsolting 

Lucknows 	copy of the record of 4cirvit.A of 

the 	titionare in tabular form ic,; being filed 

aNtetr1iE.1.3 	herewith as tekuutie43, to tin wit Petition 

That the petitionese were also issuod 

a cars known as 'Record of .iezvice as Casual 

Labour,  containing v,irious information inter 

li the date of initial appointment. nature ot 

job t each occasions  ince no appointment 

løttx is issued at the occasion of this --

sent how-- ' 



doe IIt stew ing the a.tvLcs oL the petLtionsis 

Last ruct 	pti- tad soy .n ,i$ the eel aid* 

epactific lay says that it ia he only evinee 

with sseecd to the s3,:,rvic nd no othet ocustant 

La cognilmable in this te4yitzei, 

4. 	glut eiaee the po 	 in 

e genstel lacteal 1ft open Line maintonameo 

teeth arta net late any Iroltiot work as a wOlic 

chationl 1 
 
roux Set eaatIlatting a specific war* 

in 	opeCific tine, hence tater completion of 

420 day$ Ulyinte 	ed continuous sesvics they 

acquired thz gtatui of a torpor. ty employee AB 

"Lew of the Railway 	citculat *44/72/ 

li..69/3(1) dated 1.2,7•1913.a04 0,a 44 4equel 01 

which the petition 	criloy13., tho Ca14.44a 

110,  ot pay (Rs* 196-432) 	true ‘401,4 of the 

alesesald eiccu14r de,ted 	;7:0 .1.ti being 

filed hetowith 	4tratimiCti /A  to this i* it Polities  

Th4t h3 pfl 

cpopterted 120 day. of coxtiru 	vice 

fox att.4ininc,r the 4it4tu,,,  of t; 	azy eapip.-.4se 

bet hails also ndereJ inotot th<in 243 ddya of 

COntinuous :4etvice umtot thf p‘ovisioo oi 

ImiuJtri41)enpute 4ct 1947. Thessiva vest 

iron being applicable the puettlailea et Indian 

ii•Ivilwayil it oblishalqtnt 	(hOgOin 	ty41:to,1 

te;\1111rengiar-11"--Artegrv---ie 



42 

to ae Code 1) and Chtr XXIII of the Indian 

Rei 1t4ey 	40,111,5n-4o nt r-larmal long With kailwais 

-aoreanto 	 anJ 	 avian 1966 

herein' fter zeforeed to es gouts ot iglo o  the 

f induatrial Plaiputo Act A94? vex* 

41.4o bewomQ 

6. Ihat 7,mstlEal 

Impu•asea WM4 or resainistian cosafteALaki 

Armeauseeml to 12 if;;,,i 	iifrit Petition •sibyl 

reveal. that it it; not termination sisplicit:;4 

It gives ate toton'4'hlr; 'notice ender the 

provitilenot1t 141 of Code I reed 4th ectical 

ifreitta) of the iiiPULita7.!:411.utv Act 19470  lalt 

411 • Mit talk r t r4:iet 	imp Dated notic7es have 

ias 	 c of petty by wpy of 

putiàI4 	 tr 	 r issuance ot 

the tuptsdnei1 notice h 	al:44n all,:ma en es leaving 

Wotk at the _orf.ach itD teftwon aj ra Tikorlyki 

wj.thut Fe.1 	akale 

7. 	Ai* thiii 	 cycbats 

have isokn 	toall the petit ors 

Irt,iteft,late3I y Ltkt'1?2 1 IC at 104 f nied# 

Th. tap libiplo4 =At:: do rt.-t indicate specifically 

when the ptttistionera left the work at the 

it 	t, brio It p ZNI Mitt'll 44,1 	914 

* • • 
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5 

'Chet the petitioner& have never been 

given any show 	notice or the cheftseheet 

iskinG explanation oi th 1 Iged chest* se 

abasaice Lc= auty without po4siesion Indeed 

theo-opo31.tes arty No. 3 has illeciAlly issued 

erre i;apujnsd not iaeu 	teinelostios without 

Xvinq tt,s provi4or of Aules 1948 peXtJn. 

ing to the on,iuiry and puniament sal thus 

visiated the p tOsif laical *IC ;41tin1e 111(2) of 

ths Ccu.,tit IA of Indi 	tbe .pti.ci '- 

Of natuzi. justic by h 	ri g any oppose. 

tuoity to the pctitiwee.h t 	it the ellegatiJA/ 

chezipt, 	 UAL'  

That the pfs.titict..es hsve nee* absented 

themselves ix 	4its :flat _out permission 

and 

 

vii a action o: the opposite Pasty No. 2 ia 4 

viatimis.  ion 

 

jjc 	iit.icr, ot the iaboux• 

It ecil ica: a 	mcalVki ta *Veil the 

p4tiC4,111 

 

to the ei/Tloymt&it by hoor or crook* 

10. 	That eVar ik .t.:suminq that he ostitialess 

Ativehttll rosm Ivets Ltoa 4%;ty even then absenos 

to 4tity 44 4 miscomUct and for that 

tJppo4ite siarty sO, 2 W44 laOt at libisty to 

tints ths ,,, erv. -.1 of the petittchwr:„ 11/0. 

aslly ‘44.Jrti,:c; to provision of z'-ectian 25.-r (uk) 



*is 6* 

b 	iaued n t 

Th3t in case aasuming thet the bpuPld 

not in of te rat inat Lab haVi book Lulled =des 

the provisions of 25-4: anU 25.4 Qi the In‘iust 

hat 19:17 then also the f„)rovi'Jion oL the vd 

retrenchsw-nt hoe not been folio/bed as gleittleX 

any asnioti.ty list wee prepared no.. the t:d. ppo:51,te 

;;arty No. 2 is a aOstpetent aethority to luaus 

notices ter the Inatistriel Jilpists Act 1947 

as he is tot the Leployer foX effectin the 

virt11.1 tottenchnont, 	nun Ler of junior:,  are 

atLU working While the petitioners have been 

jssued the j2legl. notices of termination f SON 

their rvicese Some of the awe* f the 

jUniOrS u1e a Ze still working and who have not 

been 1,3fitted the notice.; of retrenchwint are 

belays,- 

le  flange uan. son of henarfi 

-qacjc ip son of Aladthaeo 

3. chinta Ram. see of Paten Din 

4. JellsoozioEt of Mhaleaal 

S. ArePrica sn of Bhagwet 

Jhavo 

7. Oa liam 

8. iiehuha 

go 043hlath Jun of WI Lia9 

10. Xhunnu 10,11 se-si of ;leatits 

,lakh Ham 



7 I. 

&Who Ion of Reghev 

Sinekh,  osonof ;theigmeti pseud 

Jokhu 

-utairan 

Up. Streik*. 

17. mama Lal 

1.8 Chet Ras 

19. P sahlegi 

O. itaghubor 

21 nal 

uhanuhyam 

Minna 

4:: herddi 

26. ?:.;tti 

26. Ram mmohar 

27.,ja 

Raj Kumar 

ahiv tl &talk* 

petitioness have boon 41sesta4asm 

tad end the opposite iartiee heW 400pted 011010k 

and hoses policy while laming the Impugned 

noticet; of termination which 	tot4ly 

uriwatxantsi and illegal* 

That ones the petitioners have 
	ed 

1.20 days of their contintwua service 

4in t it Lila to get a status of temporary railwas 

s.zv )t 	p tovided undoX Chap* I XXIII of the 

Indian 4Lvay tetabliShment Kennel. ant 

einnitahaowly as thity have also completed 



not than 240de,y0 	esti 

the 4rti4ulikted proviaionsztit1ng to 

rstre=hment such as 25.4! of Induittiei Lap, 

Act I447 44,41,4 76 smi 77 et the Zedisettiel 

4J,i,4p;iteJ (L;enittol) kides 1957 ae tobe folicaed 

d the Opp Ate g art Lii w a not c ',patent to 

XQT8 rt to any other 

uaier aule 149(44 of tha ‘,;ode I. 

14# 	That the ,Jpotition 	the p t 

IVth 
	

loy a 4o4 their ,vetvicea will case 

to an onti after 16.4,p:4404 by 'y of illegally 

issued istaeleted Setteesot t rninAtion by 

ix3competitet authority 1O i$ totI1y 1icinc; 

jurisdiction to issue such notice 

of setvices QC the petition ss. It is empedient 

j,,n the ir4ste4t oL jwtice that this Honabla 

Court may interior. into-the natter and *toy 

tht 	tattion of the inpuspe4 iLimg4 notices 

teseination duxinj 	*icy 0g the linatuR 

writ Petition 	 aton t tip 

impugned notices of terialeation hale net been 

stayed the petitioners shall be throon out * 

employstant L1giJy And they wiil uffer greet 

irreparable loss aluKeith their faxilles 

therfixe homing no other means of itneli livsu 



4.3 

15. 	Thcit heng 	rjumyI4 ftom the tile901 

;action of the Opposite P4Xtios in i.,auinv tiae 

L1309141. 1110tiees of teSaination ousting the 

petitionste floe the eoysnt dhich is en4a,  

warrant a nd in violation of not only the 

th4 vaxious Aulita 	Asoulstions 

but also in violation of the principles of 

natural justice, thepetitiox4 having no 

*the r 4u3Lly ffect iv o a i tic io 	Ito gnat ve 

Ssnedy ohnileastng the validity of the impugned 

notice* of tondnation inter elle amongst the 

followings 

I) 	saesuse the ispugmed notIce4 ot temeteow 

tie& hole IAN1 leered as a i.asugs of 

penalty by way of punishment without 

affording any oplort nity to the 

petitidosessi 

BEICaUSS the opposite Patty No. 

no jurisdiction to isau., the izpugnod 

Weirton of terisinatice ati he is sat 

the employe* as reoified undo* the 

poovislose of loolisatzial Jlaputsa kit 

1947, 

asoau 

axe totally wanting ami absenting as 

- e 



diI 10 

neither any oategorywiee seilosity list 

WWI palpated nor thorn is le!ty ligitSraista 

action fox effecting the riltiscebeent s  

Jestause absents ZI:on ,iuty is a raisconct 

Ana the inoonduct cannot be aZiocttn, 

LtvLuin 	txth ille di notices of 

terwirA tion end the pez oottreet hih 

441ould be tiaken wail the -lisciplin.,ay 

cotion an,3 en ,mlrytcUjzed uma4r 

Rules 3 95U. 

uesause no opportunity of showing cause 

wh1tea0Ver haa eliet been given to the 

pet itiOn• 13 
	

ettaiçht way antics) et 

tint on fran eZie ifillegoi 

sld tin 	teal as well au it amount6 

to malvel of the 2atit1ontt5 from 

softies* 

Seeenee the 	varty tic,* 2 is not 

at li!,exty to mot , a 4 hi& own whAma 

iGhtaing LL theReles and i'.equlatlonAl, 

la the -.)ns nand by iasuing th* 1apegsad 

times he wanted t 	thift 

'74 	

toomlna ion ia aloplieitor whi 

other hand be si 	n ox iwaolaputs 

Sof 	h impugned noticeli as tinft out 

Without peSallaion. 



$ 

'44• 	 vii) Because the ystitionste have aciuised 

the,  gittuu of 4 	 .ry i away tiervent 

414 thy holVt cOmplbtol 120 (141/4 Of dwix 

0Ontinuc4a eapioyment and sz. gstjcg 

the reviaed will,  scale as also nentikelned 

IAD the impu‹,ino.d notic 	aao ouch they 

en ally terminate tiit setilloes ender 

the p ovisionu oi4ault 149(6) of the 

ccue /. 

viii) DeOe4se the Impugned notice* of terokme. 

tic ,tols rIft upecifically SWI the voided 

‘at 4bsencn ial it h 	ry vagoely boon 

ntf,rrA that the petitioneza ha$ lett 

wozit t t 	br ) sit, without permissi

is)

on. 

Sateaulle the ia, of the impugAld 

entices et termination is total Ly 

un 	ont dn4thittary5 Care is 

WE'o no ocCaaquO to lasue theae noticaJ 

of termination wetly in the circumat,-; 

when to* neither the t•tork loa.1 was cping 

to lom teduced nos the poet 	boliahed 

not the enteitiiehnentV goin to be 

c lased 

BacA.ae the iaauance of the impugned 

notices of tegatri tion iu Victini4attge 

of thel pt ions 
4thj5

ice amounts 

to exploitati.A of the labours. 



bilirlaSOSIt it is most resoect fully prayed 

t ,at this lion'ble Court agly gracious/Ai be 

pleased I 

to 
	

t • o 
	

or dir 

the nature of c r 	4uashing the 

1/1901‘44  antios4 of tegisination Anne 

I to 12 dated .4 3.12•1 903 

toisteue a writ1  order or air ction is 

the nature ot :464,Ltanus directing and 

ociamisvin the (pposite parties to 

treat the petitioners in continuous 

eatoloyment with tun ben* VAS. 

C) 	to1.4‘..us any other suitable orders which 

this ri b1e CuL t deans just WI pxoper 

Ln the circumstances of the cam* 

ti) 	to iresale *Nerd the ccct o fthe pet 

WO. SRIVASTAIN 
V 

Ltr,X ; Ow D 
	

COtik.SE 1..FOR ZS TITI 	• 
J 44 VARY 12,1994• 



IN THE HON ELL HI CH C OURT OF JLTD IC AT -0Ra; AT A LLA1-1 A BAD 
ci :LT TING AT LUC:Kt:, OW 

jRIT PE TIT ION NO. 	OF 1984 

Bhacm an 	Oths 

Versus  

Union of India 

Pot it ioners 

Opp. parties. 

ANVE 	i  

NORTH E hSTE RN RA IjAY 

N o ,r3 / 227/1/ ER< • 
Office of As stt Engine 
Bahraich,Dated 13,1 2.83 

 

WWI 

 

Sub:- Notice for tericsinat ionof service, of casual 
labours in casual labour rato/R.S . of pay.  

PLE ASE take not ices that your services will not be 

raquirrd by the Railway Adiain ist rat ion w .0 , f,13.1 2. 

19:i 3 ( A/N) after expiry of one month from 18,1.1984. 

The reason for. t::;rininat :.on of your services for 

leaving work at the breach site bat, MJPB-TQN without 

permission. 
Please acknou 	receipt.ge  

T opy to * 

1 . DRIVE n gg ./L3N 
DRM/P/LJN 
6 r .D AO/L3N 
IEC/C/CKp 
PWI/R/N- Np for 
enx for notice 
compensation 
completed in 
1947. 

Scl/- Danwari 
Asstt.Engincer/Bahraich. 

information alongwith one spare copy 
board, Ho should draw the tcrmin7t ion 

. half month pay for each 240 days 
12 preceeding months as per ID Act 

Sd/- Banwari Rain 
As st t E nginecr/Bahraich 

T.  RUE „C Op Y 



IN 11-E HON BIZ HI GH COURT OF JUDICATURE, AT ALLAHA BAD . 
S ITING AT I, 

	

T pE TIT ION  NO. 	OF 1934 

Bhaow an 	Oth,..,.!rs 	•1  	pet itione'rs 

\Ter 'sus 

Union of India 	 Opp. Fartics.  

lay* 

	

ANNE 	
1.4.111.0 

N ORT EASTE RN RA LAlf 

0 fficc, of Asstt. Engn  No.4/227/1/BRK 	 BahraichiDat.:74 13.12.83 

-LACLIVIMai --

S14 

.c42_24.21,64A4.4... 

Sub:- Notice, for tiainationof service of casual 
labours in casual 1F,...x)u,z rate/R.S of pay. 

PLEASE take not ic s that your services will not bc 
raguirod 	tho Railway Administration w .0 , 
19:-;3 (A/N) a.ftcr expi ry of ono month from 18.1.1984. 

The rcason for trmjnat.Dfl of your scrvices for 

baying work at the broach site 'be t. 1v1JpB-TQN without 

permission. 

Please acknow.cdgc race ipt. 

Banwari Ram 
Ass tt.Engincor/Bahraich. 

T opy :to* 

DRIVE n gg 
DRM/P/LJN 

r .D AO/ LJN 
IEC/C/GKP 
P WI/ RAN Np for 
ort for notice 
c o Mp on sat ion 
comp le tad in 
1947. 

in f or mat ion a ion gwit h 
board s  Ho should draw 

i.e. half month pay for 
12 prececd in g months as  

one spare copy 
t hc tcrmint ion 
each 240 days 
per ID Act 

Sd/- Banwari R 
Asstt. Engincer/Bahraich. 



TI-E; HONE BI L HI di COURT OP • JUD IC AT 'ORE AT A LIAli A3AD 
SITTING AT LiZI:10-14. 

01.1111111111.0111...*..0411.,  

tiRIT pUIT ION  NO. 	OF 1934 

Bhacjw an I) 	€.4 OthsS 	. .  	pot it ioners 

Vcxsus 

Union of India ec Oth.:rs 

ANNE XUE§._ 

NORTHE  AS IE RN RAAY- 

-4 	 f f ice of Asstt E n gin c.tx 
No.E./ 227/1/ ERIK 

f 

Opp . part is.  

101••••••• 

Bahraichipated 13.1 2.83 . 

To 

Sub:- Notice fox toinationof servic of casual 
labours in casual 1F,1our r ato/R .S of pay. 

PLE ASE take not ices that • your services will not bc 

required by the Railway Adiaini:Azat ion w se .f.16.12. 

1913   ( A/N) after ex!>ir.,,7 of one month from 10,1.1984. 

The reason for tc;raipat :.(-)n of your services for 

leaving work at • the breach site bet. MJPB-TQN without 

permission. 
Please acknow L7J1,ge receipt. 

Banwari Ram 
T opy to:- 	 Asstt.Engincc r/Bahraich. 

DRIVE n gg ./LJN 
DRivi/p/LJN 

r.DAO/LJN 
IEC/C/CKp 
PWI/R/NNp for information alongwith one spare copy 
on for notice board. Ho should draw the to rmin 7,t ion 
compensation i.e. half month pay for each 246 days 
completed in 12 proceeding months as per ID Act 
1947. 

Sdf- Banwari Ram 
Asstt. E ngineer/Bahraich 

RRUE _COPY 



To Sri 

IN TI-Ei HON avz HI CH COURT OF JUD IC AT UR17.' AT ALLAliA3AD 
S IT TIN AT LuCI(.]:•ayi 

riRIT PE TIT ION  NO. ,_9_  1984  

Bha gw an De n & Other 	. 	 pot it ionc.rs 

Verous 

Union of India 0thrS 	 Opp. part ie s 

ANNE X-Ule 	 

N  ORT H  AS TE RN RA 

ffioo-: of Asstt Engint.!er 

No.iV227/1/8121:. 	 Bahraich,Dated 13 .i 2.83 , 

S ub: - Notice for t3rminat ionof servico of casual 
labours in casual 1ur rate/R.S of pay • 

PLEASE take not ice s that your services will not bc 

required by the Railway Administ rat ion w , f .13.12 . 

19:13 ( A/N) after exoiry of one month from 18,1.1984. 

The reason for termination of your services for 

leaving work at the breach site bet. MJPB-TQN without 

permission. 
Please acknowledge rece ipt. 

Sd/- Banwari Ram 
Topy to:- 	 Asstt.Enginocr/Bahraich. 

DRM/E n gg ./ LJN 
DRM/p/LJN 

r .D AO/L3N 
IEC/C/GKp 
PWI/R/NNp for information alongwith one Sparc copy 
um for notice board. Ho should draw the tcrmintion 
compensation i.e. half month pay for each 240 days 
completed in 12 proceeding months as per ID Act 
1947. 

Sd/- Banwari Ram 
As st t E nginccr/Bahraich. 

TRU:E.OpY 



IN ITE HON BIL HI GH COURT OF jUD IC AT ORE NI A LLAH A3A1) 
S ITTIN G AT L 

mogibelnIONNOI...110..•04.••••••  

1RIT pB TIT ION  NO. 	OF 1934 

Bhagw an Dn & OthS 	
it ion o s 

Vc.:rc.us 

Union of India'e: 0 thc,rs  	Opp. part ic 	s 

No../227/1/13R: 

ORT H S TE RN RA L AY 

ffico of Asstt EriginecZ 
Bahraich ,Datfd 13,12.83. 

SriTo   

Sub:- Notice for t rminat ionof sorvico of casual 
labou:cs in casual 1ur ratc/R.S of pay. 

••••••••••••••••••••••••• 

pLE AbiE take not ides that your services will not bc 

raqui red by the Railway Ad min ist rat ion w .0 f .16.12 

19:13 (A/N) after expiry of ono month from 10.1.1984. 

Thc.,-  reason for tcrininat7;..on of your services for 

baying work at the breach site be t. MJPB-TQN without 

pe r m is s ion . 
Pie ase ac kn ows :Lc-,d go rece ipt 

Topy to;!- 
DRIVE n gg ./LJN 
DRM/P/LJN 
Li r.DAO/LjN 
IEC/C/GKp 

5 . PWI/R/N- Np for 
oix for notice 
compcn sat ion i 
completed in 1 
1947. 

Sd/- Banwari Ram 
Asstt.Engin;o r/Bahraich. 

in for mat ion - alongwith one spare copy 
board. Ho should draw the termin.t ion 

half month pay for each 240 days , 
2 proceeding months as per ID Act 

Sd/- Banwari Rain 
As st t E ngineer/Bahraich. 

TRUE COpY 



lahackl an D.: n & Others 	 

XSUS 

Union of India E,  Othc,rs 	 

pt it ion s 

Opp. part s 

IN IFE HON ' BI 
HI GU COURT OP jUD IC AT tiFd. AT A LL41-1A3AD 

S ITTiN 

T pE TIT ION, NO . 	F 19`.4 

13N_, 

N o 	/ 22 7/ 1/ BRK 

To Sri +••••••••••••......4.m.  

0 f ficc.; of As stt 
Bahr aich,Dati.:,,,d 13.12.83. 

1 	, 	• - y •._ 

Sub:- Not ice for .t3iminat ionof sorviCo of casual 

labours in casual 1F,I.boux ratc/R.S 4, of pay. 

pLEE take not ic (L2s that your services will not bc 

requi red by the Railway Admin ist rat ion w .e fo 

19:113 (A/N) after expiry of ono month from 18.1.1984. 

The reason for torminat.on of your services for 

leaving work at the broach site bat.. 	MJPE-TQN without 

De rmis sion 
Please acnoL.dgo receipt, 

Topy to* 
DRIVE n gg ./LJN 
DRM/P/LJN 

3, 	r .DAO/LaT 
1EC/C/CKp 
P WI/R/NNp for information alongwith one spare Copy 
ori for notice board. Ho should draw the tcrmin,tion 
compensation i.e. half ,month pay for each 240 days 
completed in 12 pruceeding months as per ID Act 
1947. 

Sd/- Banwari Rain 
Asstt. EngineeZ/BahraiCh. 

' ,COPY 

Sd/- Banwari Ram 
Asstt .,Engince.r/Bahraich. 

TR 



IN 11-E HON BIE HI GH C OURT 0 F JUD IC AT ORE AT ALLAH ABA) 
S ITTING AT L 

wm•••11104•MY ••••••••••11,  

tiRI T. PE TIT -101:4`  NO. 	OF 1984 

Bhacy an 

Ver sus 

Union of Ind ia othrS 	 

 

pet it loners 

Opp. parties. 

 

 

N ORT HEASZ. RN RA 1..;.;r: AY 

0 ffioc; of Asstt 
No.E1/227/1/13RI: 	 BahraichiDated 13.1 2.83 . 

S ri 41  IA 

5/•& 

Sub:- N °tic° for terminat ion° f service of casual 
labours in casual 1F,bour rate/R.S. of pay. 

PLEASE take not ices that your services will not be 

ra,  qui red by the Railway Ad min jot rat ion 	e 	13.12 . 

19:13 (A/N) after expiry of one month from 18.1.1984. 

Thc reason for terminat.on of your services for 

leaving work at the broach.  site bat. MJPB-TQ,N without 

permission . 
Please acknowidgc receipt. 

Topy to :!-• 
1 . DRM/E n gg ./LJN 

DRM/P/LJN 
6 r .D AO/L3N 
IEC/C/G1(p 
pWI/R/NNp for 
um for notice 
compensation 
completed in 
1947. 

d/- Banwari Ram 
Ass t t.Engince r/Bahraich. 

information alongwith one spare copy 
board. Ho should draw the termination 

. half month pay for each 240 days 
12 p receed in g months as per ID Act 

Sd/- Banwari Ram 
Asstt. Enginecr/Bahraich. 

TRUE 01)-Y 



IN TI-E HON SU. HI GH COURT OF JUD IC AT 'UR?, ' AT LLAH A3AD 
S IT T IN C4 AT LKO  

    

viRIT PE TIT ION  NO. 

Bhagy an D(.:,:n & Oths 

 

petitioners 

 

,—aof VC.XSUS 

   

Union of India E'c Others 

 

Opp. parties. 

 

14qmxuRE 	 

NORTH E AS TE RN RA AY: 

Office:. of As stt . E n gin.F!c.X 

N 	227/1/13RI: 
	 Bahzaich,Dated 13 .12.83 . 

To Sri _IfIN.Ltaliudea__ 
2d1,) „CruLatlagar-- 
cY0 f  LIRV.414 

   

 

Sub:- Not ice for. tormin at ionof 
labours in casual 1ur 

service of casual 
rate/R.S of pay • 

     

pLEE take not ice that your services will not be 

requi rod by the Railway Admin ist rat ion w , f.13.12. 

19:13 (A/N) after expiry of one month from 18,1.1984. 

The reason for torminaton of your services for 

leaving work at the broach site bet. MJPB-TQN without 

permission. 
Please acicriowiedge receipt. 

Topy to * 
1 . DRWE gg ./LJN 
2. DRM/p/L3N 
3, 6 r.DAO/LJN 
4. IEC/C/eKp 
5, pWI/R/N-Np for 

cm for notice 
compensation 
completed in 
1947. 

d/- Banwari Ram 
Asstt.Enginoc r/Bahraich. 

information alongwith one spare copy 
board. Ho should draw the termination 

i.e. half month pay for each 240 days 
12 precoed in g months as p0r ID Act 

Sd/- Banwari Ram 
As st t E ngineer/Bahraich 

TRUE COpY 



IN II I-ION BI. 	
COU.RT OF JUD IC AI ORE AT ALLAHA

3AA 

•••••••••••••••••••••••••••/0 

;41Z' pE TIT ION NO. 	OF 1994 

Bhagv: an 	th r s 
t t i0r1 C S  .......... 	i-  

V(.2A; SU S 

Union of India 	oth.-,rs .......... 
	Opp. p art ic s 

b1\11\E_XU. 	 ••••••10. 

ORT 	E TE RN __RA AY: 

0 fficc .: of Asstt Engini.;:ter 
Bahraich,Dated 13.1 2.83 . 

r  ...Cie466-1.• 	
VW*. 

211) _Gnii3a6.4A-.. ,  

ctufwAIR.LN.,LILE: 

Sub: - N ot ice for t 'Fain at ionof service. of casual 
labous in c as ua 1 1,-,,bour rate/R.8  . of pay . 

•••••••M••••••••••••.,/•••• 

1933 ( A/N) after ex9irv of on month from 18.1.
1984. 

The reason for torminat:5.0n of your services for 

site bct. MJP B-T Q,N ithout 

Topy to* 
1 . DRFVE n gg./LLIN 

DRIVP/L3N 
r .DA0/1_,LiN 

IEC/C/GKp 
pwi/R/N- Np for 

for notice 
compensation 
comp le t ed in 
1947. 

S,c1/- Banwari Ram 
As s t t .Enginc.c. Bahraich • 

in f or mat ion a lon gwith one spare copy 
board. He should draw the te rmin7..t ion 

. half month pay for each 240 days 

12 proceeding months as per ID Act 

Sdf- Banwari Ram 
Asstt. Engincer/Bahraich. 

N0.6 /227/1/13Rg. 

PIL ASE t sic.: not ices that your services will not bc 

requircd 1-1,7  t.he Railway Adiainistration w .c.•;„f,13.12. 

lcav in g work' at the broach  

De rmission 
P lc as c ac }(13 U1 	receipt. 

TRUg, _COPY 



IN IFS HON' Blii; RICH COURT OF JUDICATURE AT ALLAHAI3AD 
S ITTINJ AT LUCTI:;:ifi 

jRTT PETITION NO. 	OF 1934 

Bhagpan De,n& Oths 

Versus 

Union of India Oth,  rs 	 

pet it ioners 

Opp. parties.  

xulz - 11 /41_ 

NORTH E AS TB RN RA 

0 ffioc of Asstt e  Enginer 
No.E/227/1/BRK 
	 Bahraich,Dated 13.1 2.83. 

To Sri 

 

Oa. 

 

Sub:- Notice for terminationof service of casual 
1abou2:s in casual 1F,,bour rate/R.S. of pay. 

PLEASE take notices that your services will not be 

required by .t he Railway Administration w.e.f.1G.1 2. 

19i3 (A/N) after c..'xoirv of one month from 18.1.1984. 

The reason for termination of your services for 

leaving work at the breach site bet. MJPB-TQN without 

permission. • 
Please acknouedgc receipt. 

Topy to*. 
1 . DRIVE n gg ./LJN 

DRM/P/LJN 
6 r.DAO/LJN 
IEC/C/CKp 
pWI/R/NNp for 
om for notice 
c a mp ensation 
completed in 
1947. 

Sd/- Banwari Rain 
Asstt.Engincc r/Bahraich. 

information alongwith one spare copy 
board. He should draw the termintion 

i.e. half month pay for each 240 days 
12 preeeeding months as per ID Act 

Sd/- Banwari Ram 
Asstt. E ngineer/Bahraich 

T,RuE ,_copY 



To Sri 

flei" 

IN II-E HON B11.7  HI GH COURT OP JUL) IC AT 'ORE AT A LLAii A3AD 
S iTTIN C4 AT L1.01(.04 

iRITETITIONN  NO. , 	OF 1934 

Bhacjw an Den & Others 

Versus 

Union of ,  India"c-. Others 	 

pet it ioners 

Opp. parties. 

MAO Ot.1•1•••••••..110 

ANNL .xuic 	 

N ORTH E AS TE RN RA AY: 

N o .6/ 227/1/ aRK 
Office of Asstt i Enginer 
Bahraich,Dated 13.1 2.83 

Sub:- Not ice for terminationof service of casual 
labours in casual 1ur rate/R.S of pay. 

PLEASE take not ices that your services will not be 

qui red by the Railway Administration w .0 . f..1 3.1 2. 

l9:3 ( A/N) after expiry of 'ono month from 10 1  .1 98 4. 

The reason for termination of your services for 

leaving work at the breach site bet. MJPB-TQN without 

permission. 
P le as e ac know ).,,-;c1 go re cc ipt 

Topy to* 

1 . DRIVE n gg ./LJN 
DRM/P/LJN 

r .D AO/LiN 
IEC/C/C3Kp 
PWI/R/N-Np for 
um for notice 
compensation 
completed in 
1947. 

Sd/- Banwari Rem 
Asstt.Engincer/Bahraich. 

information alongwith one spare copy 
board. Ho should draw the tcrmim?.t ion 

. half month pay for • each 240 days 
12 proceeding months as per ID Act 

Sd/- Banwari Ram 
As st t Engineer/Bahraich. 

TRUE COPY 



IN THE HON' BIJ HIGH COURT OF.JUDICATLIRE Al ALLAHABAD 
Sr11.TIN,..3 AT LIZI:11,i0ii 

•••••••••••...**IIN 

viRIT pETITION NO. 	OF 1934 

Bhagyan Den & 
	

... S. . • • • • 
	pet it ionexs 

Versus 

Union of India & 0th rs 

 

Opp. part ies 

 

ANNE XURS - 	 

NORTH  E hS Z,  RN RAT+4 

Office -  of Asstt,Engin.F.ter 
BahraiehiDati,zd 13.1 2.83. 

11 

Sri 

	1\i 

Sub:- Notice fox t riainationof service of casual 
labours in casual 1F•boux ratc/R.S. of pay. 

1)1:EASE take notices that your services will not be 

rEqui red iw the Railway Adiaini3tration 

1933 -(A/N) after exoiry of one month from 18,1.1984. 

The reason for termination of your services for 

leaving work at the breach site bat. MJPB-TQN without 

permission. 
Please acknow.i.edge receipt. 

Topy to* 

DRM/Engg./L3N 
DRM/p/LJN 

.D AO/LJN 
LEC/C/Ci(p 
PWI/R/N-Np for 
um for notice 
compensation 
completed in 
1947. 

Sd/- Banwari Ram 
Asstt.Engincer/Bahraich. 

information alongwith one sparc copy 
board. Ho should draw the termin7.tion 

i.e. half month pay for each 240 days 
12 preceeding months as per ID Act 

Sd/- Banwari Ram 
Asstt. Engineer/Bahraich. 

TRUE.COpY 

No.4/ 227/1/BR 



4 

‘00k4 ATct jjjt.; 	 Vti 
"IiMatt4Q01 

0101,1 p4, T 	 01 1$114. 

4al4n ot n4%nazi; 	41“, • * 
	Opp. PaitAseis 

ii4111,XUlt 

1:4V  

Datie at 
Is it i.11 
eirlcint - 
want 

preakkitt 

1,1 working 

of dye 
we* done 
Um days) 
Approx. 

.:s'acricx) 

,rey 

/titles All 

.iatt az AU 

1414.72 

64 0.74 

1.1.73 

14.11.77 

4.6.78 

16.7498a 

6.14 90 2 

140  6.01 

16.7.82 

16.7.82 

3.300 

2.000 

1,500 

000 
I. 	RZ02 ‘-t W03 16.1482 1,030 
7. 	Jaigilsh 4.5,43 16.7.811 4,000 
3. 	Prom tl at 16.6.75 16.743 1.000 

:AMU,: 1.41 17,S.73 1 4.7.11161 3.501 
Dsasdag 46011 1:078 6.7.82 2. 	4:10 

11,  V  abatis-4SO 141.7..,,. .7 25.5.13 3.030 
047..nge Pd. lale 16.7,M 040 

SIP.moomoimpl. 



0 * 
The Kai 	L-Aboul: friMin a 1 244 965 41146 

was appointed by covernment under pgaZaiak443t wegDie,  

tiation Machinery 4441 	With denctrohla is regard 

to iellich could not he akiAttoad between tote .*Ailway 

'Jean% and the Org,a,inepa ;,.abour hae inter slim 

ode th., following recort:,',ndation Issospect of 

i3rweei r.ve 7 At ihri to X Carlaal Labour* 

2 26(4) 	(A) • 44ta oe,4iocl or aeaiase avellificefoS 
eating temporary at atua shouLi 

at ieLtz montha imate44 04 
a ix, 

4244)(ii) labo-ri.sengaged on 
a‘Aonetitleily expire 

on Ilat much. the Continuity 
of 

 
hi ht serviod ah41.1 not ii 

regarded or broken it *unction 
Lot that work ia given subs.* 
luently 41,ndea casual 1-bour 

enployed to tinirh as work 
provided furtive r that no Of.trill 
labour ehall be pLevewced iron 
woriinc; at -142h jobs. as tO 
aeprive 

 
K oi..anaing the 

otak,s of Tanporary Rellegt 
kaki's" • 

24 	;be (Jovvrn. lent have accep ta..1 the above 

-4* 
	 reato,3,-etnti:ttion 	th4 rziJtm enicordry It 

heti been di:oiled JIr the kulillw !board that Casual 

LABOUR other th4n thpare employees in PZ0jocts 

sheik* be treat d as Tosaposiay aft i:r tt* expiry 

ot four non tbz continue:me emplorient int.toda of 

oix month: as at 7rustAt laid at in Board's 

lettvr t4.• 11(L,p) (40:::1.43 dated 23.6.1962 er asilinded 

gra* time to time aria ipeox ozota,1 under pas* 

230104 ialt) 	d (14,1) a., the Chapter xxv of the  

ze ion Ri4i1waye E at ablitttment Mantels 

3. 	414" 	 43=141104 thget a a Car-ilia' 
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IN TH2 CliTRAL ADMINI3TRATION TRIBUNAL,ADDLOWNCH AT 

ALLAHABAD 

A43PLIIQE 

IL 

a: •ISTRATION CF.IL NO. 1508 0? 19a7 (1) 

Bhagwan Deen 	 • 0 	 000 
	Applicant 

Versus 

Union of India and others 	• 4 4 * 4 4 , Respondents 

The humble petition of the abovenamed respondents 

Most Respectfully 3howetil as under 

1. 	That to glow 	tika. Ania 40414 tisk ethe,skeislsograty. 

doweggftlemOKA*01144 it is not necessary to file a 
140 

detailed counter affi:Javit, to the present writ petition. 

The imdugred order of termination dated 13.12.1983 

having been withdrawn the ?resent petition has become 

infructuous and is liable to be dismissed as such. 

It is, therefore )  most respectfully prayed that 

the ?resent writ L)etition may be dismissed as having 

bew)me infructuous. 

Counsel for the Aespondents. 

Dated: 

, Ors t1 
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